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. A. 	46/1992. taken on oidr 

1.3.9 	 This case of 1992 is going 

ai w1thut heating en though COuntr 

ias been filed. 

He a rd Ic a med lawyer for the 
appearing 

ctjtjQer and learned lyerLon behalf 

of the learned Senior panel Counel,Mr.,wir 

<umar Mishra.It was submitted by learned 

'lyer for the petitioner that in this 

petition he had challenged the transfer of 

epcndent No.4 to the pct Of E.D.D.A. 

iandari Branch post Office where he was then 

working as E.D.D.A. In this case a stay 

bmder was given an 4e2.92 and the reaf  te  r 

the matter WS not taken up again. In the 

ress, Respondent NO.4 has su pe ran nuated 

nd the petition has becorre infructuous. 

ifl view Ofthe ao,  the 

4etition is dismissed as infructuous 
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